


benefit of Exemption Notification No.6/2009 dt. 1.3.2000 is not 

permissible. 

3. Ld. Commissioner (Appeals) having remanded the matter on 

the ground as above stated partially, we consider it proper that the 

adjudicating authority may keep both the issues open for his decision 

on the face of law considering the defence plea, if any, and examining

the evidence as well as law. 

The matter being very old and already 9 years have expired, Id. 4 

Adjudicating Authority to issue notice expeditiously to appellant

for hearing the matter, fixing a date. On the date fixed, the appellant 

without failing to cause appearance shall appear and raise defence 

plea, if any, for his consideration. Considering the entire averment of 

the appellant, as well as evidence and law, the authority shall pass 

appropriate order. 

In the result, both the appeals are remanded to Adjudicating 

Authority. 

(Dictated and pronounced in open court) 
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(Madhu Mohan Damodhar)

Technical Member 

(D.N. Panda) 
Judicial Member 
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